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telfeem sit were te fate ard 

wert 

ag farcit, 30 FE, 2012 

tw. & easton aa (at) /11/sifen afar ween. ok wrpfoe te fata ate afetrem, 
2006 (2006 wr afar 19) st aT 61 BIT yee weal ar val ee CU, Telferan sik wrpfes Te fate ate waren 
frafeatad fafas sara @, aaa: 

1. After vite oie oer 

(1) a fattest at telfers alk wefae te fathoms até (orpfen tte ages Aft ar fate) 
seer ofafrag, 2012 Het STITT | 

(2) 4 fahren eee usa 8 eas wae a ante O waa eth | 

2, fatran 6 ¥ deer 

tafwas ak weirs te fahren até (septa te agserea Site fates ar Peter) afar, 2008 
fafras 6 & wa ® freafetes ai vitenite fear sre, aa: — 

“6, Tai 

(1) a weer wepfas te ogres thew & fain 3 daft feenfrea a aaa es | 

Q) afe <a fafrant & feel wae st oren $ dae Fd aig fear ss dae, a ae aH Pris afer 
arm” i 

THAT. are, ahaa 

{ feraret 111/4/1 88/12/37. ] L6G/i 2d 

ug feof : ye fara feats 20 vara, 2008 & alah. g07(a1) ERI afagfae fae ae a ak cerca sre fe 
26 FAR, 2010 H SLL. 986 (31) ET AeA faa WaT eT 

1940 GI/2012 (1)
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PETROLEUM AND NATURAL GAS REGULATORY BOARD 

MOTINIC ATION 
DV a RU ALIUIN 

New Delhi, the 30th May, 2012 

EF. No. PNGRB/M(C)/11/Final Tariff Filing.—In exercise of the powers conferred by Section 61 of the Pertoleum 

and Natural Gas Regulatory Board Act, 2006 (19 of 2006), the Petroleum and Natural Gas Regulatory Board hereby makes’ 

the following regulations, namely :— : 

1. Short title and commencement 

(1) These regulations may be called the Petroleum and Natural Gas Regulatory Board (Determination of Natural 

Gas Pipeline Tariff) Amendment Regulations, 2012. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. Amendment of regulation 6 

For regulation 6 of the Petroleum and Natural Gas Regulatory Board (Determination of Natural Gas Pipeline Tariff 
Regulations) Regulations, 2008, the following shall be substituted, namely :— 

“6, Miscellaneous 

(1) The Board may make guidelines from time to time relating to determination of natural gas pipeline tariff. 

(2) If any dispute arises with regards to the interpretation of any of the provisions of these regulations, the 

decision of the Board shall be final”. . 

RATAN P. WATAL, Secy. 

[ADVT. I11/4/188/12/Exty.] 

Foot Note : Principal Regulations were notified vide No. GS.R. 807(E) dated 20th November, 2008 and subsequently 

amended vide G.S.R. 986(E) dated 20th December, 2010. 
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